IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

SPECIAL BENCH

COURT-VI
Item No. 106
IB-2574/ND/2019
IN THE MATTER OF: _ :
M/s Taipack Ltd. ...PETITIONER
Section
Under Section 10 of IBC Order delivered on 31.08.2020
(Virtual Hearing)
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
MS. SUMITA PURKAYASTHA, HON’BLE MEMBER (TECHNICAL)

For the Petitioner
For the Respondent/Corporate Debtor

ORDER
IA No. 3456 of 2020

Heard the submissions made by the RP. The RP has moved this
application for liquidaton of M/s Taipack Ltd., under Section 33 (2) of the IBC.
The RP has confirmed that the CoC on 7.7.2020 has regularised the
appointment of RP with effect from 20t January, 2020 in para No 14 of the
application. The RP has informed the Tribunal that there are no assets in the
company the CoC has approved that no  expression of Interest is to be invited
and have approved the liquidation of the corporate debtor. It is further stated
that CoC has also approved the appointment of RP as Liquidator. Having

regard to the contents of the application, this Tribunal also apprové-s the

appointment of RP as Liquidator. The RP (now Liquidator) has confirmed that
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CIRP period of mandatory days was completed on 4.6.2020. The Liq:u‘idét;ori
may take steps for making paper publication and other formalities as
prescribed under law. Let the matter be posted after four weeks to enable the

Liquidator to appraise the status of liquidation to the Tribunal.

Post the matter to 19th October, 2020.
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